B.A. No. 5 of 2015

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Mr. P. Nongbri, learned counsel appearing for and on
behalf of the petitioner.

Bail application will be considered only after perusal of the C.D.
Call for the C.D.

Mrs. S. Bhattacharjee, learned GA is present.

List this matter on 06.03.2015 for C.D and further order.

JUDGE

D. Nary



CRL.PETN. No. 3 of 2015

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Mr. J.C. Gaur, learned counsel appearing for the
petitioner.

Issue notice to the respondent.

Petitioner’s counsel to take necessary steps to serve the notice
upon the respondent within 3(three) days.

Notice is made returnable within 2(two) weeks.

List this matter after 2(two) weeks.

In the meantime, call for the Lower Court case record from the
court of the learned Judicial Magistrate, Shillong.

JUDGE

D. Nary



WP(C) No. 72 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Mr. H.G. Baruah, learned counsel for the petitioner as
well as Mr. S.C. Shyam, learned Sr. counsel assisted by Mr. B. Deb,
learned counsel for the respondents, who submits that he is not prepared
to argue the matter today and prays that the matter may be fixed after
2(two) weeks.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 203 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Mr. S. Dutta, learned counsel appearing for the
petitioner, who submits that the instant case comes under the notification
issued under section 5 A of the Central Excise Act, 1944.

On the other hand, Mr. R. Debnath, learned CGC is not
present. However, his junior, Ms. P. Roy produce one standing order
dated 3™ February, 2014 and argued that, all matters relating to tax
should be dealt by the Division Bench. There arose confusion.

Mr. R. Debnath, learned CGC is not present to explain whether,
refund of excise duty falls within the parameter of tax.

List this matter on 03.03.2015.

JUDGE

D. Nary



WP(C) No. 240 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Mr. C. Khyriem, learned counsel appearing for and on
behalf of the petitioner, who submits that he has taken steps against the
respondent No. 4.

Mr. R. Gurung, learned GA appeared on behalf of the
respondents No. 1, 2 and 3 submits that he has already filed the counter
affidavit.

It appears that the other respondents are yet to appear, and
there is nothing on record to show that notice has been served or
received by the other respondents.

Petitioner's counsel is directed to enquire from the GPO,
Shillong about the status of service report and to file the same by way of
an affidavit.

List this matter after 2(two) weeks.

In the meantime, interim order if any shall continue till the next

date.

JUDGE

D. Nary



WP(C) No. 303 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Ms. A.P. Kharsohnoh, learned counsel appearing for the
petitioner, who submits that service report against the respondent No. 5 is
awaited.

Mrs. N. Gurung, learned counsel appearing for the respondents
submits that, she need 2(two) weeks’ time to file the counter affidavit.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 348 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

On request by Mr. H. Bezbarua, learned counsel for the
petitioner, list this matter after 2(two) weeks.

Mr. S.C. Shyam, learned Sr. counsel is present.

JUDGE

D. Nary



WP(C) No. 350 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015
List this matter after 2(two) weeks, as | am not interested to
take up the case conducted by Mr. H.L. Shangreiso, learned counsel after

considering insertion of certain sentences in WP(C) No. 15, 16 and 17 of
2015 on 24.02.2015.

JUDGE

D. Nary



WP(C) No. 383 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Mr. H.G. Baruah, learned counsel for the petitioner, who
prays for 4(four) weeks’ time to file the rejoinder affidavit.

Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 408 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

25.02.2015

Heard Mrs. Y. Shylla, learned counsel for the petitioner.

Also heard Mr. R. Gurung, learned GA appearing for the State,
who sought 3(three) weeks’ time to file the counter affidavit. Two weeks’
time is granted.

List this matter after 2(two) weeks for filing of the counter
affidavit.

JUDGE

D. Nary



